
REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED 
23/07/2021 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE MATTER 

OF OA NO 51 OF 2021 (SAYYED MOHAMMED SABIR USMAN VS THE PRINCIPAL 
SECRETARY, DOE-GOM & ORS) 

1.0 Background 
Grievance in the Original Application No. 51 of 2021 (WZ), titled Sayyed Mohammed 
Sabir Usman vs The Principal Secretary, DoE-GoM & Ors., as per order dated 
23/07/2021 of the Hon’ble NGT, is against violation of environmental 
norms by the project proponent (PP) Respondent No. 7 - M/s Dudhwala 
Real Estate and Investment, Mumbai in developing a housing project – 
‘Dudhwala Aquapearl’ at City Survey (CTS) No. 226 of Byculla Division at 
258, Retreat Compound, Bellasis Road, Near ST Depot, Mumbai Central, 
District Mumbai City, Mumbai, Maharashtra. 

The applicant has alleged that Environmental Clearance (EC) was taken first on 
30/06/2012 which was modified by 20/05/2016, with violations of EC conditions. No 
CTE and CTO has been granted by the State PCB nor permission granted by CGWA 
for extraction of ground water. The other violations alleged include non-installation of 
pollution control devices, non-plantation of tree, non-installation of STP, non-
installation of solid waste treatment unit, non-installation of rain water harvesting 
systems, non-Installation of storm water system, illegal operation of 4 DG Sets at 
site, no soil preservation, no soil and ground water test, no use of eco-friendly 
building material for construction, air and noise pollution from traffic congestion, no 
marginal space for fire tender movement etc. Hon’ble NGT directed vide order dated 
23/07/2021 (copy of Hon’ble NGT order, dated 22/07/2021 is given at Annexure-I) 
and relevant paragraph of the order is reproduced as below:  

“6. In view of above, we adopt similar approach to the present case and
direct that a four Member Joint Committee comprising CPCB, SEIAA,
Maharashtra, Maharashtra State PCB and District Magistrate, Mumbai
City to undertake field visit, interact with the stakeholders and give a
report to this Tribunal within three months. The joint Committee will be
free to take the assistance from any other individual/institution. The
State PCB will be the nodal agency for coordination and compliance.
Proceedings may be conducted online except for site visit. Based on the
facts found, the statutory regulators may take further remedial
measures, following due process of law. The joint Committee may file its
report before the next date by e-mail at judicial-ngt@gov.in preferably in
the form of searchable PDF/OCR Support PDF (and not in the form of
Image PDF). If report is adverse to the PP, a copy thereof be served on it
to enable response being filed before this Tribunal.

List for further consideration on 23.11.2021.” 
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2.0 Approach 
In order to comply with the aforesaid Hon’ble NGT Order, the Central Pollution 

Control Board (CPCB) held a virtual meeting on 02/08/2021 and decided to seek 
relevant information from various organizations viz. Maharashtra Pollution Control 
Board, State Environment Impact Assessment Authority (Maharashtra), Municipal 
Corporation of Greater Mumbai (MCGM), Integrated Regional Office of Ministry of 
Environment, Forest & Climate Change-Nagpur and Central Ground Water Authority. 
These organisations were requested to send the relevant information. Further, 
another follow-up virtual meeting was convened on 02/09/2021 to discuss the way 
forward and progress of submission of relevant information from various 
organizations. Subsequently, rigorous follow-ups were made during August, 2021 to 
November, 2021 for seeking relevant information. Upon receipt of desired 
information and nominee officials, the joint committee carried-out inspection of the 
said housing project i.e. “Dudhwala Aquapearl” developed by  M/s Dudhwala Real 
Estate and Investment, Mumbai at City Survey (CTS) No. 226 of Byculla Division at 
258, Retreat Compound, Bellasis Road, Near ST Depot, Mumbai Central, District 
Mumbai City, Mumbai, Maharashtra on 01/12/2021. The following committee 
members were present during the inspection. 

i. Shri Nishchal C., Scientist ‘D’, CPCB, Regional Directorate, Pune 
ii. Shri Jayant Hajare, I/C Regional Officer, MPCB, Mumbai 
iii. Shri Pankaj Joshi, Member, SEIAA, Maharashtra 
iv. Smt Shilpa Kanthe, Tahsildar as Representative of District Magistrate, Govt. 

of Maharashtra, Mumbai 
 

Also, Shri Tanaji Yadav, Sub-Regional Officer, MPCB-Mumbai and Shri A. M. 
Chaunpunge, Asst. Engineer, Municipal Corporation of Greater Mumbai 
accompanied the joint committee during the inspection. Shri Sajid Patel from M/s 
Dudhwala Real Estate and Investment was present and provided the visit 
coordination.    
 
3.0 Observations and findings 
This report is outcome containing factual and action taken report of the said joint 
committee based on the preliminary information received from various organisations, 
inspection of the joint committee, information given by the MCGM through MPCB 
and subsequent discussions of the joint committee.  
 
Further, the Hon’ble Supreme Court vide order dated 04/01/2022 in Civil Appeal No. 
7773 of 2021 with 7779 of 2021, directed the joint committee to issue notice of 
hearing and hear from the appellants before finalization of joint committee report 
(Copy of Hon’ble Supreme Court order is given at Annexure-II). In compliance with 
the aforesaid Hon’ble Supreme Court order, the nodal agency i.e. MPCB has issued 
notice of hearing to the appellants. Accordingly, the appellants made submission 
before the joint committee on 12/02/2022 that necessary representation shall be 
made through the appellant’s counsel for submission of recent 
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information/documents for consideration before the joint committee. The information 
was received through MPCB vide email communication dated 25/03/2022. The joint 
committee examined the information submitted by the appellant/PP vide email dated 
25/03/2022. The observations & findings of the joint committee are given as below: 
 
A. Observations w.r.t Environmental Clearance (EC) and violations thereto, if 

any  
The project proponent i.e. M/s Dudhwala Real Estate and Investment has been 
granted EC by SEIAA Maharashtra vide dated 30/12/2012 for total plot area of 4,994 
sq. m. for the project - “Dudhwala Aquapearl” at City Survey (CTS) No. 226 of 
Byculla Division at 258, Retreat Compound, Bellasis Road, Near ST Depot, Mumbai 
Central, Mumbai stipulating Layout Sanction details granted by MCGM, total built up 
area and building configuration therein. 
 
As per the information provided by MCGM vide e-mail communication dated 
17/01/2022 (Annexure-III), the PP has obtained Plinth Check Certificates vide dated 
09/04/2009 for Building No. 2, Wing-A & B (part); 21/09/2012 for Building No. 2, 
Wing-A & B (part) and 03/10/2012 for Building No. 1, which are as per the Layout 
Sanction vide no. EB/2397/E/A, dated 28/09/2007 granted by MCGM.  
 
Thereafter, the PP has obtained amendment in the said EC vide SEAC-2015/CR-
199 (I)/TC-1, dated 20/05/2016 for the total built-up area of 42,565.53 sq-m. 
However, the reference of Layout Sanction has not mentioned in said amended EC 
vide dated 20/05/2016. Copy of the said EC dated 30/06/2012 and amendment EC 
dated 20/05/2016 are given at Annexure-III. 
 
It is observed from the first plinth checking certificate that the PP has started the 
construction of the project without obtaining prior EC which is required as per S. no. 
2 of the Notification no S.O. 1533 (E) dated 14/9/2006 related to the requirements of 
prior environmental clearance notified under the Environment (Protection) Act, 1986. 
(Refer s.no.2 of Table-1). 
 
As per the information provided by MCGM vide email dated 17/01/2022 (Annexure-
IV) that the total built-up area of the completed project i.e. building no. 1 (B+G+ 1st 
podium + 2nd to 16th floors) is 4,994.99 sq-m and mentioned that the said total built-
up area is as per the definition, defined under Notification no. S.O. 695 (E) dated 
04/04/2011 issued by MOEF&CC. Also, it is observed that configuration of the 
completed project i.e. building no. 1 is same as that of the configuration mentioned in 
the amended EC dated 20/05/2016.  
 
MCGM vide email dated 17/01/2022 also provided the current status of construction 
for the building no. 2 (Wing-A) and building no. 2 (Wing-B) wherein it is mentioned 
that the total built-up area of the completed project i.e. aforesaid building no. 2 
(Wing-A & B) is 35,365.01 sq-m and mentioned that the said total built-up area is as 
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per the definition, defined under Notification no. S.O. 695 (E) dated 04/04/2011 
issued by MOEF&CC. Also, it is observed that configuration of the completed project 
i.e. building no. 2 (Wing-A) is same as that of the configuration mentioned in the 
amended EC dated 20/05/2016.  
 
From the aforesaid statement provided by MCGM vide email dated 17/01/2022 that 
as on dated 12/01/2022 that total built-up area in sq-m of the aforesaid project i.e. 
building no.1, building no. 2 (Wing-A) and building no. 2 (Wing-B) is 40,360 sq-m, 
which is as per sanctioned plan EB/2397/E/A. However, MCGM has not mentioned 
the date of revised sanction plan on which the present status of total built-up area 
(sq.m.) of the project has been completed. 
 
In addition to the aforesaid statement provided by MCGM vide email dated 
17/01/2022, the PP also supplemented the architect certificate vide dated 
03/11/2021, wherein it is mentioned that the project proponent has constructed 
residential project “Dudhwala Aquapearl” within the sanctioned total built-up area of 
42,565.53 sq-m as granted in the amended EC vide dated 20/05/2016 from SEIAA. 
Relevant paragraphs of the aforesaid architect letter dated 03/11/2021 is reproduced 
as below;  
 
“Building No 1, is comprising of Basement+part ground +part stilt+1st level 
podium+2nd to upper 16th floors for resident purpose & Building No 2having two 
wings i.e. wing ‘A’ & ‘B’, wing ‘A’, comprising of stlit +1st& 2nd podium floor+3rd to 30th 
residential floors & wing ‘B’, comprising of 1st& 2nd podium floor +3rd to 30th& 31st (pt.) 
residential floors & part basement below internal driveway & ramp adjoining to east 
side of building and the RCC construction work is completed as per approved plans 
issued by MCGM for construction built-up area of 40360 sq.meters, in respect of the 
property bearing C.S. No. 226 of Byculla Division at 258 Bellasis Road, Mumbai.” 
 
During the visit on 01/12/2021, the committee observed that apparently majority of 
the project was completed & occupied. Details of EC, sanctioned plans, plinth 
certificate, completion certificate and current status of the project are given in Table 
No. 1. 

 

Table No 1: Details of EC, Sanctioned Plans, Plinth Certificate, Completion Certificate and 
Current Status of the project 
S. 

No. 
Particulars Configuration Total Built-up Area 

1 Sanctioned 
Plan 
EB/2397/E/A 
dated 
28.09.2007 

 Bldg. No.1-Basement 
+ part stilt + part 
ground floor +1st 
(podium) + 2nd to 16th 
upper floors 

 Bldg. No.2 (Wing  A)-
G+1st to 3rd podium 
floors + 4th to 23rd 

 Bldg. No.1-2182.68 Sq.m+1961.26 
Sq.m=4143.94 Sq.m 

 Bldg. No.2-10092.27 Sq.m+13671.9 
Sq.m=23764.18 Sq.m 

 Total BUA=  4143.94 Sq.m+23764.18 
Sq.m=27908.12 Sq.m 
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floors 
 Bldg. No.2 (Wing  B)-

G+1st to 3rd podium 
floors + 4th to 23rd 
floors 

2 Plinth Check Certificate for Bldg. No.2, Wing -A & B (part) dated 09.04.2009 as per 
sanctioned plan EB/2397/E/A, dated 28.09.2007 (As per phase program dated 
06.04.2009) 

3 EC vide letter 
dated 
30.06.2012 
granted by 
SEIAA 

 Building 1-(Tenanat) 
Basement + Ground 
Floor +Stilt 
+Podium+15 Floors (1 
shop at gr. Floor) 

 Building 2 (Wing A)- 
Gr+2 level podium 
+23 floors 

 Building 2(Wing B)- 
Gr+2 level podium 
+23 floors 

 Total BUA=29576 Sq.m (FSI-12485.45 
sq.m) 

4 Plinth Check Certificate for Bldg. No.2, Wing -A & B (part) dated 21.09.2012 as per 
sanctioned plan EB/2397/E/A, dated 28.09.2007 (As per phase program dated 
06.04.2009) 

5 Plinth Check Certificate for Bldg. No.1dated 03.10.2012 as per sanctioned plan 
EB/2397/E/A, dated 28.09.2007 (As per phase program dated 06.04.2009) 

6 Sanctioned 
Plan 
EB/2397/E/A 
dated 
04.04.2015 

 Bldg. No.1-Basement 
+ part stilt + part 
ground floor +1st 
(podium) + 2nd to 16th 
upper floors 

 Bldg. No.2 (Wing  A)-
Stilt + 1st & 2nd 
podium floors + 3rd to 
20th 
floors + Fire check 
floor + 21st floor to 
25th floor, part 
basement below 
internal driveway & 
ramp adjoining to east 
side 

 Bldg. No.2 (Wing  B)-
Stilt + 1st & 2nd 
podium floors + 3rd to 
20th 
floors + Fire check 
floor + 21st floor to 
25th floor, part 
basement below 
internal driveway & 
ramp adjoining to east 
side 

 Bldg. No.1-
2365.99Sq.m+2629Sq.m=4994.99Sq.m 

 Bldg. No.2-
13763.1Sq.m+16701.9Sq.m=30465.01Sq.
m 

 Total BUA=  4994.99 
Sq.m+30465.01Sq.m=35,460Sq.m 
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7 EC vide letter 
dated 
20.05.2016 
granted by 
SEIAA 

 Building 1-(Tenanat) 
Basement + Ground 
Floor (Part 
Stilt+Podium+15 
Floors  

 Building 2 (Wing A)- 
Gr. (Stilt) +2 level 
podium +30upper 
floors 

 Building 2 (Wing B)- 
Gr. (Stilt) +2 level 
podium +30 upper 
floors+Basement 

 Total FSI-14982.54 Sq.m 
+ 5243.89 Sq.m (Fungible)= 

20217.43 Sq.m 
 Total Non FSI-22348.10 Sq.m 
 TBUA-42565.53 Sq.m 

8 Part Occupation Certificate dated 27.07.2017 for Bldg. No.1 as per sanctioned plan 
dated 04.04.2015 having basement + part ground & part stilt + 1st podium floor + 2nd 
to 16th upper floors (except Flat Nos. 201 & 202 on 2nd floor, Flat No.301 on 3rd floor, 
Flat Nos. 401 & 402 on 4th floor, FlatNo.501 on 5th floor, Flat No.601 on 6th floor, Flat 
No.802on 8th floor and flat Nos.1201 & 1202 on 12th floor & 2Nos. of lifts) 

9 Part Occupation Certificate dated 27.07.2017 for Bldg. No.2 (Wing A & B) as per 
sanctioned plan dated 04.04.2015  having Stilt floor + 1st Podium+ 3rd to 20th upper 
floors(except 2 Nos. of staircase & 2 Nos. of lifts), 

10 Sanctioned 
Plan 
EB/2397/E/A, 
dated 
31.07.2018 
(Core 
Approval) 

 Bldg. No.1-Basement 
+ part stilt + part 
ground floor 
+1st(podium) + 2nd to 
16th upper floors 

 Bldg. No.2 (Wing  A)-
Stilt + 1st & 2nd 
podium floors + 3rd to 
20th 
floors + Fire check 
floor + 21st floor to 
25th floors& (Core 
Approval) for 
staircase, lift, & lift 
lobby area with 
overhead water tank & 
lift machine room for 
26th floor to 30th floor 
along with part 
basement below 
internal driveway & 
ramp adjoining to east 
side 

 Bldg. No.2 (Wing  B)-
Stilt + 1st & 2nd 
podium floors + 3rd to 
20th 
floors + Fire check 
floor + 21st floor to 
25th floors& (Core 
Approval) for 
staircase, lift, & lift 
lobby area with 
overhead water tank & 

 Bldg. No.1- 2365.99 Sq.m+ 2629 Sq.m= 
4994.99 Sq.m 

 Bldg. No.2- 13822.68 Sq.m+ 18245.4 
Sq.m= 32068.06 Sq.m 

 Total BUA=  4994.99 
Sq.m+32068.06Sq.m=37603.05 Sq.m 
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lift machine room for 
26th floor to 31st 
floors along with part 
basement below 
internal driveway & 
ramp adjoining to east 
side 

11 Sanctioned 
Plan 
EB/2397/E/A 
dated 
03.03.2020 

 Bldg. No.1-Basement 
+ part stilt + part 
ground floor 
+1st(podium) + 2nd to 
16th upper floors 

 Bldg. No.2 (Wing  A)-
Stilt + 1st & 2nd 
podium floor + 3rd to 
20th floors+ Fire 
check floor + 21st floor 
to 30th floors, part 
basement below 
internal driveway & 
ramp adjoining to east 
side 

 Bldg. No.2 (Wing  B)-
Stilt + 1st & 2nd 
podium floor + 3rd to 
20th floors+ Fire 
check floor + 21st floor 
to 30th & 31stfloor, 
part basement below 
internal driveway 
&ramp adjoining to 
east side  

 Bldg. No.1- 2365.99 Sq.m+ 2629 Sq.m= 
4994.99 Sq.m 

 Bldg. No.2- 17119.63Sq.m+ 18245.4 
Sq.m= 35365.01 Sq.m 

 Total BUA=  4994.99 Sq.m+35365.01 
Sq.m=40360 Sq.m 

12 Current 
Status of 
project as on 
date 
12.01.2022  

 Bldg. No.1- 
Completed 

 Bldg. No.2 (Wing A)-
Entire building is 
completed in all 
respect as per 
approved plans except 
some finishing work is 
under progress from 
28th to 30th floor. OC 
granted upto 20th 
floors 

 Bldg. No.2 (Wing B)-
Entire building is 
completed in all 
respect as per 
approved plans except 
some finishing work is 
under progress from 
28th to 31stfloor. OC 
granted up to 20th 
floors 

 Bldg. No.1= 4994.99 Sq.m 
 Bldg. No.2= 35365.01 Sq.m 
 Total BUA=  4994.99 Sq.m+35365.01 

Sq.m=40360 Sq.m 
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B. Compliance of Consent required under the Water (Prevention and Control of 
Pollution) Act, 1974 and Air (Prevention and Control of Pollution) Act, 1981  
PP has obtained Consent to Establish (CTE), from MPCB vide No. BO/RO(P&P)/EIC 
No. MU-1195-09/E/CC-393 dated 05/11/2009, which was valid till commissioning of 
the project or five years (05/11/2014) whichever is earlier.  Further, PP has obtained 
CTE (Revalidation with expansion), vide No.Format1.0/CC/UAN No.0000116015/CE 
2110000353, dated 07/10/2021 for redevelopment of construction project of total plot 
area of 4,994 sq-m for total construction area of 42,565.53 sq-m, which is valid till 
the commissioning of project or co-terminus with the validity of EC dated 20/05/2016 
i.e. till 20/05/2023. Subsequently, the PP has obtained Consent to Operate (CTO) – 
part I, vide No.Format1.0/CC/UAN No. 0000108772/CO dated 20/10/2021 for part 
construction BUA of 24,392 sq-m out of total BUA of 42,565.53 sq-m, which is valid 
till 30/06/2022. Copies of CTE, revalidated CTE and CTO-part-I are given at 
Annexure-V. 
 
Point-wise observation and compliance of the alleged issues as mentioned by the 
applicant in the Hon’ble NGT order is depicted in the below Table-2. 
 
Table-2: Point-wise compliance of the alleged issues as mentioned in the Hon’ble NGT order. 
S. 
no. 

Allegations of the applicant 
as mentioned in the Hon’ble 

NGT Order, dated 23/07/2021 

Present status as on joint committee inspection 
dated 01/12/2021 

1.  PP has started use of premises 
without consent to operate and 
PP has not installed STP. 

During joint committee visit dated 01/12/2021 the 
PP has provided STP based on MBBR technology 
of reported capacity of 175 & 75 CMD as per the 
CTO vide dated 20/10/2021, Schedule-I, s no. 1 i.e. 
terms & conditions for compliance of water pollution 
control. It is observed that the said STP was found 
operational. 

2.  PP has not obtained permission 
for ground water extraction and 
PP is extracting huge quantity of 
ground water for construction. 

As per the information provided by MCGM vide 
email dated 10/12/2021 that PP has obtained no 
objection certificate for commissioning of 01 no. of 
bore well from MCGM (Hydraulic Engineers Dept.). 
Relevant extract from the said letter dated 
23/12/2014 from MCGM (Hydraulic Engineer’s 
Department) is reproduced below; 
 
“On-site inspection and based on the site shown on 
plan it was found that, as far as this department is 
concerned, there is no existing /proposed water 
supply main /tunnel in the subject site. Hence, there 
is no objection to take 1 (One) no. of bore well in the 
premises of C.S.No.226, 258 Bellasis Road, Byculla 
Division in ‘E’ Ward.”  

 
Copy of the aforesaid letter from Hydraulic 
Engineer’s Department, MCGM vide dated 
23/12/2014 given at Annexure-VI. 

 
Further, PP has been granted permission to retain a 
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bore well for construction purpose. Such permission 
has been granted by MCGM, Public health 
department vide dated 20/03/2015. Relevant extract 
from the said letter dated 23/12/2014 from MCGM 
(Hydraulic Engineer’s Department) is reproduced 
below;  
 
“Permission to retain a borewell and the use of 
water from the borewell for construction & after it for 
flushing & gardening purpose at the above place is 
hereby granted to you subject to the compliance 
with the conditions mentioned in the memo of 
condition duly signed by you. A board prohibiting 
the use of water for drinking, bating, cooking 
purpose shall be exhibited at a conspicuous place.” 

 
Copy of the aforesaid letter from Public Health 
Department, MCGM vide dated 20/03/2015 is given 
at Annexure-VII. 

 
Besides, utilization of bore well water; the PP has 
submitted only the details of water supply challans 
for water utilized during operation stage aforesaid 
project i.e. Feb, 2019 to Dec, 2020. 

3.  PP has not made any transplant 
as mandated in EC for 30 trees 
and also not made 
compensatory plantation against 
the cutting of 48 trees and also 
not planted 174 number of trees 
as disclosed in EC dated 
30.06.2012. 

As per the information provided by MCGM vide 
email dated 10/12/2021 that PP has obtained 
permission from MCGM, Tree Authority vide letter 
dated 25/04/2008 for removal of 48 no. of trees and 
transplanting 30 no. of trees. Also, vide said letter 
dated 25/04/2008 the PP has been directed to plant 
96 trees in the said property. Copy of the said letter 
vide dated 25/04/2008 is given at Annexure-VIII. 
Further, the PP vide letter dated 25/09/2008 
submitted reply to the Tree Authority, MCGM 
regarding transplantation of trees on plot bearing 
CS no. 266, the relevant extract from the said letter 
is reproduced as below; 

 
“The transplanting trees as on the same site is not 
possible due to excavation on site & material 
dumping on site & as there will be labour on site. So 
we transplanting at our another site at Village Marol, 
Andheri (E), CTS No. 1651-B.”  

 
Copy of the aforesaid letter dated 25/09/2008 given 
at Annexure-IX. 
 
Also, MCGM vide email dated 16/02/2022 
supplemented information w.r.t. above 
communication. Wherein it is mentioned that the PP 
has transplanted 30 no. of trees at Village Marol, 
Andheri (E), CTC no. 1651-B and mentioned that 
PP has not submitted survival report of transplanted 
trees. Also, mentioned that plantation of new trees 
in lieu of trees permitted to cut is not yet done by 
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the PP.  
 
Further, as per the e-mail communication from 
MCGM vide dated 10/12/2021 informed that 
“..balance no. of trees will be planted before full OC. 
Concerned department i.e. (S.G.) has informed that 
site under reference will be verified on site by SG 
department. On receipt of remarks of SG 
department the same will be forwarded.”  

 
As per s. no. 20 of the amended EC dated 
20/05/2016, the PP has submitted to carryout 
plantation of 174 no. of new trees besides 
transplantation of 30 no. of trees. However, as per 
the information received from MCGM that PP has 
proposed to carryout plantation of 98 no. of new 
trees, which is observed to be non-compliance by 
the PP w.r.t. amended EC dated 20/05/2016. 
Hence, concerned department of MCGM may verify 
the compliance w.r.t. transplantation of 30 no. of 
trees and plantation of 174 no. of trees as per the 
conditions of amended EC dated 20/05/2016, 
before issuing full occupancy certificate to the PP. 

4.  PP has not provided requisite 
Open Space for recreational 
ground as per the DC Rules on 
virgin land as directed by 
Hon'ble Supreme Court. 

As per the information provided by MCGM vide 
email dated 10/12/2021 that PP has provided 8% 
RG area. Relevant extract of the said 
communication from MCGM is reproduced below;  
“PP showing 8% RG is attached herewith. PP has 
stated that same will be complied before asking full 
OC, as construction activity is not yet complete.” 

 
As per the approved plan for RG area by MCGM it 
is observed that the PP has submitted total 388.94 
sq-m (199.64 sq-m + 189.30 sq-m) for RG area on 
ground floor. In addition to the said RG area of 
388.94 sq-m on the ground floor, the PP has 
proposed additional RG area of 386.45 sq-m on the 
podium. Hence, as per the said approved plan for 
RG area, the PP has submitted total proposed RG 
area of 775.39 sq-m, which is greater than minimum 
required 10% RG area i.e. 486.02 sq-m as per 
DCPR-2034. However, the development of such RG 
area of 775.39 sq-m may be verified by MCGM 
before issuing full occupancy certificate to the PP. 
Further, it is observed that PP has obtained their 
first sanctioned plan in 2007 for TBA of 27,908.12 
Sq.m. Accordingly, EC was granted on 30/06/2012 
for the said area. Thereafter, the PP has obtained 
amendment in EC on 20/05/2016 for TBA of 
42,565.53 Sq-m subsequently, the PP has obtained 
revised sanctioned plans vide dated 2015, 2018 and 
2020 for TBA of; 35,460Sq.m, 37603.05 Sq.m and 
40360 Sq.m respectively. Hence, the joint 
committee is of the opinion that since the PP has 
obtained amended EC in 20/05/2016 for the total 
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TBA from existing 27,908.12 Sq.m to 42,565.53 Sq-
m, the Hon’ble Supreme Court judgment vide dated 
17/12/2013, in Civil Appeal No. 11150/2013 in 
Special Leave Petition Civil No.33402/2012 might 
be applicable i.e. the minimum recreational space 
as laid down under Regulation 23, shall be provided 
at ground level only. Relevant paragraph from the 
aforesaid judgment of Hon’ble Supreme Court of 
India is reproduced as below; 
 
“The minimum recreational space as laid down 
under Regulation 23, shall be provided at ground 
level only. The recreational space, if any, provided 
on the podium under this regulation shall be in 
addition to that provided as per regulation 23.”  
 
Further, the aforesaid order mentions that the above 
directives shall apply to those developments where 
building plans were not approved, or where the 
Commencement Certificate (CC) had not been 
issued on 17/12/2013 i.e. the date of the aforesaid 
order passed by Hon’ble Supreme Court. All the 
authorities concerned shall ensure strict compliance 
of the aforesaid directives.” 

5.  PP has not preserved top soil 
and not obtained permission for 
ground water extraction and due 
to basement construction 
ground water level is depleted. 

It is observed that the PP has almost completed the 
project as per the amended EC dated 20/05/2016 
and obtained part occupation certificate 27/07/2017 
for Bldg. No.1 and Bldg. No. 2 (Wing A & B) as per 
sanctioned plan dated 04/04/2015 respectively.  
Since the said project is almost completed during 
2017 as per the amended EC dated 20/05/2016 and 
also the construction of remaining project as per the 
amended EC dated 20/05/2016 is in completion 
stage, the joint committee is unable to offer 
comments in this regard.   
 
Whereas, information and compliance w.r.t. ground 
water extraction is already provided at s. no. 2, as 
above.   

6.  PP has not installed Rain Water 
Harvesting System (RWH) as 
mandated in EC dated 
30.06.2012. 

As per the Environment Clearance application, the 
project proponent had proposed to install rainwater 
harvesting system as a water conservation 
measure. It is observed during joint committee visit 
dated 01/12/2021 that rainwater harvesting system 
has been provided. Rainwater is collected through 
roof drain pipes and down-take pipes, and 
channelized to 02 no. of collection tanks with 
reported design capacity of 30 & 50 m3.  

7.  PP has not installed Strom 
Water Drainage System as 
mandated in EC dated 
30.06.2012. 

As per the information provided by MCGM vide 
email dated 10/12/2021 that PP has obtained NOC 
to carry-out the works of storm water drain as per 
the approved plans.  Relevant extract of the said 
communication from MCGM vide dated 10/12/2021 
is reproduced below;  
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“Project Proponent has obtained the remarks from 
Executive Engineer (Storm Water Drain) Planning 
Cell, City, u/no. DyChE/SWD/1940/PC dtd 
11.10.2007 and u/no.DyChE/SWD/2546/PC dtd 
12.10.2015 and part completion certificate thereon 
u/no. DyChE/SWD/3472/PC dtd 24.10.2016.” 
Copy of such NOC letters vide dated 11/10/2007, 
12/10/2015 and 24/10/2016 granted by MCGM, Dy. 
CH. Eng. (Storm Water Drains) to the PP are given 
at Annexure-X.  

8.  PP has not installed Solid 
Waste Composting System for 
treatment of biodegradable 
waste as mandated in EC dated 
30.06.2012. 

As per amended EC dated 20/05/2016, s. no. ii of 
the general conditions for post-
construction/operation phase; and also during joint 
committee inspection dated 01/12/2021 the project 
proponent has installed organic waste converter of 
reported capacity of 300 Kg/day for processing of 
wet garbage. During the joint committee inspection, 
the organic waste converter was in found in 
operation. The manure generated from the organic 
waste converter is filled in HDPE bags. The PP has 
not submitted disposal/utilization details of manure 
obtained from organic waste convertor.  

9.  PP has installed exceeding 4 
number of DG Sets against the 
permissible 2 DG Sets as 
mandated in EC dated 
30.06.2012 

As per the CTE issued by MPCB vide No. 
BO/RO(P&P)/EIC No. MU-1195-09/E/CC-393 dated 
05/11/2009 and CTE (Revalidation with expansion), 
vide No.Format1.0/CC/UAN No.0000116015/CE 
2110000353, dated 07/10/2021 that PP has 
obtained CTE for installation of one DG set of 250 
KVA. Further, as per CTO part-I, vide 
No.Format1.0/CC/UAN No. 0000108772/CO dated 
20/10/2021 for part construction BUA of 24,392 sq-
m out of total BUA of 42,565.53 sq-m; PP has 
obtained CTO for operation of one DG set of 250 
KVA. During joint committee inspection dated 
01/12/2021 it is observed that one DG set of 250 
KVA has been installed as per the part CTO – part-
I.  

10.  PP has caused traffic 
congestion in the area due to 
this project and cause to air 
pollution on account of emission 
from the vehicles. 

PP has provided copy of certified parking 
arrangement and its maneuverability plan for 
the aforesaid project site. Copy of plan is given 
at Annexure-XI.  

11.  PP has made change in scope 
of the project by increasing the 
total BUA of the project by 
increasing in the FSI & loading 
of TDR and carried out the 
construction more than 50000 
m2. 

As per the information provided by MCGM vide 
email dated 17/01/2022 that total built-up area 
defined under notification no. S.O. 695 (E) dated 
04.04.2011 issued by MOEF & CC (sq.m.) for Bldg. 
No.1= 4,994.99 Sq.m, and for Bldg. No.2= 
35,365.01 Sq.m. Hence, the total BUA =  4,994.99 
Sq.m + 35,365.01 Sq.m=40, 360 Sq.m, which is 
less than the total built-up area of 42,565.53 sq-m 
as per amended EC vide dated 20/05/2016. Also, 
please refer s.no. 12 of Table-1, above.  
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12.  PP has not provided Marginal 
Space as per the DC Rules 

As per the information provided by MCGM vide 
email dated 10/12/2021 that PP has provided 
marginal open space as per approved plan. 
Relevant extract of the said communication from 
MCGM vide dated 10/01/2022 is reproduced below;  
 
“Marginal Open spaces are provided as per 
approved plan.” 
 
Whereas the details of such marginal space area 
mentioned in the approval plan is not been made 
available by MCGM. 

 
4.0 Conclusions 

i. It is observed from the first plinth checking certificate that the PP has started 
the construction of the project without obtaining prior EC which is required as 
per S. no. 2 of the Notification no S.O. 1533 (E) dated 14/9/2006 related to the 
requirements of prior environmental clearance notified under the Environment 
(Protection) Act, 1986. i.e. the PP has obtained first plinth check certificate 
vide dated 09/04/2009 for Building No. 2, Wing-A & B (part) as per the Layout 
Sanction vide no. EB/2397/E/A, dated 28/09/2007 granted by MCGM. 
Whereas, the PP has obtained EC from SEIAA vide dated 30/06/2012 (Please 
refer s.no.2 of Table-1, as above). 
 
Further, it is also mentioned in the s.no. 3 (iii) of the EC vide dated 30/06/2012 
issued to PP that PP has to obtain CTE from MPCB before start of any 
construction works. Relevant extract of the aforesaid EC vide dated 
30/06/2012 is reproduced below; 
“Consent To Establishment shall be obtained from Maharashtra Pollution 
Control Board under Air and Water Act and a copy shall be submitted to the 
Environment department before start of any construction work at the site.” 

 
It is observed that without obtaining EC and CTE, the PP has started 
construction activities as it is evident from the date of 1st plinth check 
certificate issued by MCGM vide dated 28/09/2007. Hence, the PP has 
violated the provisions of EC as per S. no. 2 of the Notification no S.O. 1533 
(E) dated 14/9/2006 related to the requirements of prior EC notified under the 
Environment (Protection) Act, 1986. 
 

ii. The PP has started construction of the project i.e. building No. 2, Wing-A & B 
(part) without obtaining CTE from MPCB required under the Water 
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and 
Control of Pollution) Act, 1981 which was also one of the pre-phase 
construction conditions stipulated in the s.no. 3 (iii) of the EC vide dated 
30/06/2012. Further, continued the construction of project after expiry of CTE 
i.e. on 05/11/2014 and subsequent CTE taken on 07/10/2021 till such time 
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period, the PP has already completed the project i.e. building no.1 and 
building no. 2 (Wing- A & B) which is evident from completion certificate vide 
CC no. EB/2397/E/A, dated 27/07/2017 wherein the total BUA of the project 
i.e. building no. 1 and building no.2 (Wing-A & B) is  4,994.99 Sq.m + 
35,365.01 Sq.m = 40, 360 Sq.m against the sanctioned TBA of 42,565.53 Sq-
m as per EC dated 20/05/2016. 
 

iii. As per the information provided by MCGM vide email dated 17/01/2022 
building no. 1 and building no. 2 (Wing-A & B) has been completed. The total 
built-up area of the completed project i.e. building no. 1 (B+G+ 1st podium + 
2nd to 16th floors) is 4,994.99 sq-m and mentioned that the said total built-up 
area is as per the definition, defined under Notification no. S.O. 695 (E) dated 
04/04/2011 issued by MOEF&CC. Also, it is observed that configuration of the 
completed project i.e. building no. 1 is same as that of the configuration 
mentioned in the amended EC dated 20/05/2016.  
 
Further, the total built-up area of the completed project i.e. aforesaid building 
no. 2 (Wing-A & B) is 35,365.01 sq-m and mentioned that the said total built-
up area is as per the definition, defined under Notification no. S.O. 695 (E) 
dated 04/04/2011 issued by MOEF&CC. Also, it is observed that configuration 
of the completed project i.e. building no. 2 (Wing-A) is same as that of the 
configuration mentioned in the amended EC dated 20/05/2016. Whereas, it 
seems that configuration of the completed project i.e. building no. 2 (Wing-B) 
is not same as that of the configuration mentioned in the amended EC dated 
20/05/2016, wherein the PP has constructed additional one floor extra i.e. 
constructed 31 floors instead of 30 floors as per amended EC dated 
20/05/2016.  
 

iv. The PP has not obtained CTO from MPCB after completing the project 
wherein PP has obtained completion certificate vide no. EB/2397/E/A, dated 
27/07/2017 for building no. 1 and no. 2 (Wing-A & B) and also obtained part 
occupation certificates. The said buildings were completed as per amended 
sanctioned plan vide EB/2397/E/A, dated 04/04/2015 of TBA of 35,460 sq-m. 
Whereas, PP has obtained CTO from MPCB vide dated 20/10/2021 for the 
entire project i.e. for the TBA of 42,565.53 sq-m, which is as per amended EC 
dated 20/05/2016. 
 

v. As per the information provided by MCGM vide email dated 17/01/2022 that 
total built-up area defined under notification no. S.O. 695 (E) dated 
04.04.2011 issued by MOEF & CC (sq.m.) for Bldg. No.1 = 4,994.99 Sq.m, 
and for Bldg. No.2 = 35,365.01 Sq.m. Hence, the total BUA =  4,994.99 Sq.m 
+ 35,365.01 Sq.m = 40, 360 Sq.m, which is less than the total built-up area of 
42,565.53 sq-m as per amended EC vide dated 20/05/2016. However, MCGM 
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has not mentioned the date of revised sanction plan on which the present 
status of total built-up area (sq.m.) of the project has been completed. 

 
vi. The PP has complied regarding installation of STP, permission to extract 

ground water, installation of rain water harvesting system & collection tank, 
NOC to carry-out the works of storm water drain, installation of organic waste 
convertor for processing of wet garbage, installation of DG set as per 
CTE/CTO. 
 

vii. The PP has non-complied regarding plantation of new trees i.e. as per s. no. 
20 of the amended EC dated 20/05/2016, the PP has submitted to carryout 
plantation of 174 no. of new trees besides transplantation of 30 no. of trees. 
However, as per the information received from MCGM vide e-mail dated 
17/12/2021 that PP has proposed to carryout plantation of only 98 no. of new 
trees, which is observed to be non-compliance by the PP w.r.t. amended EC 
dated 20/05/2016. Hence, concerned department of MCGM may verify the 
compliance w.r.t. plantation of 174 no. of trees as per the conditions of 
amended EC dated 20/05/2016 before issuing full occupancy certificate to the 
PP. 

 
5.0 Approach for environmental compensation and remedial measures for 

prior environmental clearance (EC) violation  
Notification no. SO 804(E) dated 14.3.2017 on procedure to be adopted for dealing 
with the prior Environmental Clearance (EC) violation cases were issued by Ministry 
of Environment, Forest and Climate Change (MoEF&CC) under the Environment 
(Protection) Act, 1986 giving 06-month amnesty window for such proponents who 
have violated the EC regulations. These violations were primarily related to initiating 
the project work or carrying out the project activities without obtaining the mandatory 
EC. The cases of such proponents were to be assessed and the project constructed 
at a site were affirmative which under prevailing laws is permissible and expansion 
has been done which can be run sustainably under compliance of environmental 
norms with adequate environmental safeguards. In case, where the finding of the 
Expert Appraisal Committee is negative, closure of the project were recommended 
along with other actions under the law.  Such affirmative projects were also to be 
appraised with implementation of Environmental Management Plan, comprising 
remediation plan and natural and community resource augmentation plan 
corresponding to the ecological damage assessed and economic benefit derived due 
to violation as a condition of environmental clearance. 
 
The project proponent were required to submit a bank guarantee equivalent to the 
amount of remediation plan and Natural and Community Resource Augmentation 
Plan with the State Pollution Control Board and the quantification were to be 
recommended by State Expert Appraisal Committee (SEAC) and finalised by State 
Environmental Impact Assessment Authority (SEIAA) as per the aforesaid 
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notification dated 14/3/2017 and subsequent notification dated 08/3/2018 issued by 
MoEF&CC. The bank guarantee were to be deposited prior to the grant of 
environmental clearance and to be released after successful implementation of the 
remediation plan and Natural and Community Resource Augmentation Plan, and 
after the recommendation by regional office of the MoEF&CC, SEAC and approval of 
the SEIAA. 
 
In view of the above notifications, a committee was constituted (constituting Ex. 
Expert Member, NGT; members of SEIAA and SEAC for Maharashtra and advocate) 
in Maharashtra for evaluation process to evolve uniform guidelines to deal with the 
cases of violations under the chairmanship of Chairman, SEIAA, Maharashtra and 
submitted its report to the Department of Environment, Govt. of Maharashtra. After 
due consultation with stakeholders in a round table workshop, the Department of 
Environment (DoE) and SEIAA Maharashtra decided to follow the provisions of 
MoEF&CC notification dated 14.03.2017 as per the report submitted by the 
committee. Copy of the “Approach for the said Assessment for Environmental 

Damage And Estimation of Remediation Costs For Building Construction Projects 
initiated without obtaining mandatory Environmental clearance (Violation Cases)” 

decided to be followed by the DoE and SEIAA Maharashtra vide SEIAA letter no. 
SEIAA-2018/CR-150/SEIAA dated 30/1/2019 is available at 
https://www.ecmpcb.in/login/download_ec_document/QjAwN0E4NkZDM0I2NDY4Mz
k3QzUxOEVCQURGNzlGOTcucGRm 
 
The aforesaid notification of MoEF&CC was, however, applicable for six months from 
the date of publication i.e. 14.03.2017 to 13.09.2017 and further based on Hon’ble 

court direction from 14.03.2018 to 13.04.2018. 
Salient features of the said Department of Environment (DoE) and SEIAA 
Maharashtra adopted approach paper are as below:  

(i) It is in line with MoEF&CC Notification dated 14/03/2017 applicable for 06-
month amnesty window for such proponents who violated prior 
Environmental Clearance (EC) requirement and takes into account of 
ecological damage and economic benefit derived due to violation and 
remediation plan and natural and community resource augmentation plan 
preparation & implementation thereto for building construction projects 
violation cases.  

(ii) Environmental damage cost assessment considering various project 
related attributes (air pollution, water pollution, soil environment, noise & 
vibration, green belt and Occupational Health & Safety) and their recurring 
& non-recurring cost. 
 

(iii) Assessment of economic benefits derived due to violation inclusive of the 
following: 

(a) costs saved or/and not taking appropriate environmental protection 
measures and also, the benefits derived by going ahead with 
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project to gain commercial gains. The same have been considered 
as 10% of Ready reckoner cost of the construction under violation if 
it is already occupied (fully or partially) or reasonably in advance 
stage of completion (more than 50%). In case, the construction is 
still not in advance stage of completion (less than 50%) and no 
occupation is given, then the benefits can be taken as 5% of the 
Ready reckoner cost for the construction in violation; 

(b) environmental track record of the project proponent of Rs. 
10,00,000/- (Rs. Ten lakhs) for each of earlier or similar other 
environment clearance violation in other projects being developed 
by project proponent and/or any one of its directors. 

 
(iv) Preparation of remediation plan and natural and community resource 

augmentation plan as Environmental management plan (EMP) equivalent 
to the above-mentioned environmental damage cost and economic 
benefits, as at (i) and (ii) above, or the amount equivalent to the CER 
amount as per the MOEF&CC's office Memorandum No: F NO 22-
65/2017-IA-III dated 01/05/2018, whichever is higher. Areas identified for 
resource allocation through such EMP cost are as below: 

S. 
No 

Description 
Activity 

% 
Allocation 

Implementing 
Agency 

Remarks 

1 Afforestation 
(can include 
plantation 
garden 
development) 

25 Social 
Forestry & 
Local Body 

The afforestation can be 
either through social 
forestry or the Local body. 
Preferably within 50 km 
from project site 

2 Water 
conservation 
program 
(Jalyuktshivar, 
etc) 

25  Preferably within 50 km 
radius of project site 

3 Urban 
environment 
and sanitation 
(can include 
swatccha 
Bharat, 
playground 
development, 
urban ground-
water recharge 
schemes etc) 

20 Local body  

4 Sewerage lines 
and STP, solid 
waste 
Management 

20 Local Body  
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5 Urban air/noise 
pollution control 
initiatives 

10 Local Body  

(v) The assessment of above mentioned environmental damage cost and 
economic benefits and preparation of remediation plan and natural and 
community resource augmentation plan as environmental management 
plan (EMP) to be prepared as an independent chapter in the environment 
impact assessment report by the consultants duly recognised by NABET 
(National Accreditation Board for Education and Training) while seeking 
grant of environmental clearance. The collection and analysis of data for 
assessment of ecological damage, preparation of remediation plan and 
natural and community resource augmentation plan shall be done by an 
environmental laboratory duly notified under Environment (Protection) Act, 
1986, or an environmental laboratory accredited by National Accreditation 
Board for Testing and Calibration Laboratories or a laboratory of a Council 
of Scientific and Industrial Research institution working in the field of 
environment. 
The SEAC will prescribe a specific Terms of Reference for the project on 
assessment of the above plans.  
 

(vi) The cases of violation will be appraised by SEAC with a view to assess 
that the project has been constructed at a site which under prevailing laws 
is permissible and expansion has been done which can be run sustainably 
under compliance of environmental norms with adequate environmental 
safeguards; and in case, where the finding of the SEAC is negative, 
closure of the project will be recommended along with other actions under 
the law. 
 

(vii) The Expert Appraisal Committee shall stipulate the implementation of 
Environmental Management Plan, comprising remediation plan and 
natural and community resource augmentation plan corresponding to the 
ecological damage assessed and economic benefit derived due to 
violation as a condition of environmental clearance.  

 
(viii) The project proponent will submit a bank guarantee equivalent to the 

amount of remediation plan and Natural and Community Resource 
Augmentation Plan with Maharashtra Pollution Control Board (MPCB) and 
the quantification will be recommended by SEAC Committee and finalized 
by SEIAA and the bank guarantee shall be deposited prior to the grant of 
environmental clearance and will be released after successful 
implementation of the said plans, and after the recommendation by 
regional office of the MoEF&CC, SEAC and approval of the SEIAA. 

(ix) With regard to implementation of the aforesaid EMP, the project 
proponent will be required to deposit such approportionated funds of the 
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EMP with concerned authorities and the confirmation of deposit of such 
funds will be the compliance of such EMP efforts at the project proponents 
end. Still however, he needs to get engaged with concerned departments 
to ensure that the amount is effectively spent in time bound manner.  

 
The outer limit for execution of the projects could be maximum 2 years, and if any 
amount still remains unspent then the same will be reverted back to DoE by 
concerned department which can conduct specific state level programs form such 
funds.  
 
Hon'ble NGT in Original Application No. 287 of 2020 in the matter of Dastak N.G.O. 
Vs Synochem Organics Pvt. Ltd. &Ors. and in applications pertaining to same 
subject matter in Original Application No. 298 of 2020 in Vineet Nagar Vs. Central 
Ground Water Authority &Ors., vide order dated 03.06.2021 held that "(...) for past 
violations, the concerned authorities are free to take appropriate action in 
accordance with polluter pays principle, following due process". 
 
Further, the Hon'ble National Green Tribunal in O.A No. 34/2020 WZ in the matter of 
Tanaji B. Gambhire vs. Chief Secretary, Government of Maharashtra and ors., vide 
order dated 24.05.2021 has directed that"...a proper SoP be laid down for grant of 
EC in such cases so as to address the gaps in binding law and practice being 
currently followed. The MoEF may also consider circulating such SoP to all SEIAAs 
in the country". 
 
In compliance to the directions of the Hon'ble NGT, a Standard Operating Procedure 
(SoP) for dealing with violation cases were issued by the MoEF&CC vide Office 
Memorandum (OM) F. No. 22-21/2020-IA.III dated 07/07/2021. It outlines penalties 
including closure of operations that are operating without prior environment 
clearance including demolition of projects (where the project is built on prohibited 
area, notified by Central/State Govt.). It also outlines a procedure for the grant 
of Environmental Clearance to projects that have come up without obtaining prior 
environment clearance required under the Environmental Impact Assessment (EIA) 
Notification, 2006. As per the said SOP, the different approaches for dealing the 
violation cases are summarised as follows; 

i. Closure or revision 
a. If the project proponent has not taken prior EC, then the action shall be 

initiated to close the operation. 
b. If the project proponent has taken prior EC for existing/old unit, then 

order to revert the activity/production to permissible limits. 
c. If the project doesn’t require EC for earlier production level but required 

at present, then restricting activity/production to extent to which prior 
EC was not required.   
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ii. Action under section 15 read with section 19 of the E (P) A, 1986 shall be 
initiated against the violators. 
 

iii. Appraisal under EIA Notification, 2006: The permissibility of the project shall 
be examined from the perspective of whether such activity/project was at all 
eligible for the grant of prior EC; 

a. If not permissible: If a project is under prohibited area notified by 
Central/State Govt. then the such project shall be ordered for the 
demolition/closure after issuing show-cause notice and providing an 
opportunity of hearing. 

b. If permissible then such violation projects shall be issued with 
directions to complete the impact assessment studies and submit EIA 
report & EMP in a time bound manner. Also, such cases of violation 
shall be subject to appropriate: Damage Assessment, Remediation 
Plan and Community Augmentation Plan (to restore environmental 
damage caused including its social aspects). However, even though 
the project may be permissible but not environmentally sustainable in 
its present form/configuration/features then such projects shall be 
directed to be modified so that the project would be environmentally 
sustainable. Further, if the project is not considered appropriate to 
issue EC, such project shall be directed to be demolished/closed.  
The PP will be required to submit a bank guarantee equivalent to the 
amount of Remediation Plan and Natural and Community Resource 
Augmentation Plan with Central/State Pollution Control Board 
(depending on whether the project under reference is appraised at 
MoEF&CC or by SEIAA) prior to the grant of EC. The quantification of 
such liability will be recommended by EAC and finalized by the 
Regulatory Authority and the bank guarantee will be released after 
successful implementation of the Remediation Plan & Natural and 
Community Resource Augmentation Plan. 
 

iv. Penalty provisions for violation cases and applications 
a. For new projects; 

 Where operation has not commenced: 1% of the total project 
cost incurred up to date of filing of application along with 
EIA/EMP report. 

 When operations have commenced without EC: 1% of the total 
project cost incurred up to the date of filing application along 
with EIA/EMP report PLUS 0.25% of the total turnover during 
period of violation)  

b. For expansion projects; 
 When operation/production with expanded capacity has not 

commenced: 1% of the project cost, attributable to the 
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expansion, incurred up to date of filing application along with 
EIA/EMP report. 

 When operation/production with expanded capacity have 
commenced: 1% of project cost (attributable to the expansion 
activity) incurred up to the date of filing application along with 
EIA/EMP report PLUS 0.25% of the total turnover (attributable 
to the expanded activity/capacity) involved during the period of 
violation. 

 
However, in the matter of Fatima vs The UOI, WP (MD) No.11757 of 2021 before the 
Hon’ble Madurai Bench of Madras High Court (Special Original Jurisdiction) vide 

order dated 15/07/2021 has ordered an interim stay on said SOP issued by 
MoEF&CC vide OM dated 07/07/2021. MoEF&CC has later issued an office 
memorandum vide F.no. 22-21/2020-IA.III [E 138949], dated 28/01/2022 citing order 
dated 09/12/2021 of the Hon’ble Supreme court of India in Civil Appeal nos. 7576-
7577 of 2021 in the matter of Electrosteel Steels Ltd., vs UOI & Ors. that the interim 
stay passed by the Hon’ble Madras High Court can have no application to operation 

of the SOP to projects in territories beyond the territorial jurisdiction of Hon’ble 

Madras High Court. Copy of the said OM of MoEF&CC dated 28/01/2022 is available 
at http://environmentclearance.nic.in/writereaddata/OMs-2004-
2021/270_OM_17_01_2022%20(2).pdf 

 
6.0 Approach for damages (in addition to the environmental compensation as 

given at para 5) for contravening mandatory provisions of environmental 
laws 

In the matter of Civil Appeal NO. 10854 OF 2016; M/s Goel Ganga Developers India 
Pvt. Ltd. Versus Union of India & Ors. the Hon’ble Supreme Court vide order dated 

10/8/2018 upheld Rs. 05 crores on project proponent as levied by the Hon’ble 

NGTfor contravening mandatory provision of Environment Laws and for not obtaining 
the consent from the Board. Vide para 57 of the said Hon’ble Supreme Court order, it 

has been directed that “(…)The project proponent shall also pay a sum of Rs. 5 

crores as damages, in addition to the above for contravening mandatory provisions 
of environmental laws.” 
 
“Report of the CPCB In-house Committee on Methodology for Assessing 
Environmental Compensation and Action Plan to Utilize the Fund” outlines a formula 

for imposing environmental compensation on industrial units for violation of 
directions issued by regulatory bodies listing the instances for taking cognizance of 
cases fit for violation and levy environmental compensation. The same has also 
been referred by the Hon’ble NGT in its order (para 14 to 16) dated 28/8/2019 in the 

matter of Original Application No. 593/2017 titled ParyavaranSurakshaSamiti&Anr. 
Versus Union of India &Ors. The instances considered for levying Environmental 
Compensation (EC) in the said report are: 
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a) Discharges in violation of consent conditions, mainly prescribed standards / 
consent limits. 

b) Not complying with the directions issued, such as direction for closure due to 
non-installation of OCEMS, non-adherence to the action plans submitted etc. 

c) Intentional avoidance of data submission or data manipulation by tampering the 
Online Continuous Emission / Effluent Monitoring systems. 

d) Accidental discharges lasting for short durations resulting into damage to the 
environment. 

e) Intentional discharges to the environment -- land, water and air resulting into 
acute injury or damage to the environment. 

f) Injection of treated/partially treated/ untreated effluents to ground water. 
 
Though such listed instances may not be directly applicable in the current matter for 
arriving at the damages amount (in addition to the environmental compensation as 
given at para 4) for contravening mandatory provisions of environmental laws (w.r.t. 
starting construction without CTE, continued construction without renewing CTE & 
completed most of the project), an attempt is being made by this joint committee to 
assess the environmental compensation using the formula prescribed in the said 
CPCB report which may be taken as damages amount for contravening mandatory 
provisions of environmental laws. The formula takes into account of number of days 
violation took place, pollution index of unit, scale of operation, location factor based 
on population and an amount factor in Rupees. 
 

Environmental Compensation (EC) in Rupees as mentioned in the aforesaid 
CPCB report   = PI x N x R x S x LF 
 

Where, 

EC is Environmental Compensation in Rupees 

PI = Pollution Index of industrial sector/Project 

N = Number of days of violation took place 

R = A factor in Rupees for EC 

S = Factor for scale of operation 

LF = Location factor 

 
PI = Pollution Index of industrial sector/project  
Considering the project under Red category as per CPCB modified directions no. B-
29012/ESS/(CPA)/2015-16 dated 07/3/2016, if the wastewater generation is more 
than 100 KLD (as per EC dated, 30/06/2012, total wastewater generation is 145 
KLD). Hence, as per aforesaid CPCB report, PI = 80. 
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N = Number of days of violation took place for which violation took place is the 
period between the day of violation observed and the day of compliance verified by 
CPCB/SPCB. 
 
R = A factor in Rupees, which may be a minimum of 100 and maximum of 500. 
The aforesaid report also suggests to consider R as 250, as the Environmental 
Compensation in cases of violation. Hence, R = 250. 
 
S = Factor for scale of operation. 
For small S = 0.5, For medium S = 1 and larger unit S = 1.5. The scale of operation 
was considered as 1.5, As per CTE issued by MPCB, it is large scale industry (LSI). 
The unit being LSI, S=1.5. 
 
LF = Location factor. 
It is based on the population of the city/town and location of the industrial unit on the 
location of the industrial unit. Since the population is more than 12 Million, LF=2.0 
(As per provisional reports of Census India, population of Mumbai in 2011 is 
12,442,373) 
 
Considering the period when the project proponent has started construction activities 
without obtaining CTE from MPCB w.e.f. 09/04/2009 (as per the information provided 
by MCGM vide email dated 17/01/2022 that 1st plinth checking certificate was issued 
vide no. EB/2397/E/A by MCGM for Bldg. No. 2, Wing-A & B (part), till the PP has 
obtained CTE from MPCB i.e. on 05/11/2009) without obtaining mandatory consent 
to establish from MPCB, the number of days violation (N) took place comes out to be 
210 days.  
 
Further, the PP has not obtained CTO from MPCB after completing the project 
wherein PP has obtained completion certificate vide no. EB/2397/E/A, dated 
27/07/2017 for building no. 1 and no. 2 (Wing-A & B) and also obtained part 
occupation certificates. The said buildings were completed as per amended 
sanctioned plan vide EB/2397/E/A, dated 04/04/2015 of TBA of 35,460 sq-m. 
Whereas, PP has obtained CTO from MPCB vide dated 20/10/2021 for the entire 
project i.e. for the TBA of 42,565.53 sq-m, which is as per amended EC dated 
20/05/2016. In view of above, total no. of days of violation is; from the date of 
obtaining completion & part occupation certificate, 27/07/2017 till the date of Hon’ble 

NGT order dated 23/07/2021 or till the PP has obtained CTO (1st part) for 
development of construction project from MPCB i.e. on 20/10/2021) without 
obtaining mandatory CTO from MPCB for the said of project, the number of days 
violation (N) took place comes out to be 1,457 days (no. of days considered till the 
date of NGT order) . Hence, total number of days violation (N) took place comes out 
to be 210 + 1,457 days = 1,667 days. 
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Based on consideration of above, the environmental compensation calculation is 
depicted as below.  

EC = PI*N*R*S*LF 
PI N R S LF EC (in Rs.) 
80 1667 250 1.5 2 10,00,20,000 

          
Based on above, the environmental compensation as damages for contravening 
provisions under the Water (Prevention and Control of Pollution) Act, 1974 and the 
Air (Prevention and Control of Pollution) Act, 1981 i.e. without obtaining CTO is 
worked-out to be Rs. 10,00,20,000/- (Rupees Ten Crore and Twenty Thousand 
Only).  
 

7.0 Recommendations  
(a) For violation of EIA Notification dated 14/09/2006 
In view of the aforesaid violations of:  

(i) Started construction of the project i.e. building No. 2, Wing-A & B (part) 
without obtaining prior EC from SEIAA; 

 
(iii) Started construction of the project i.e. building No. 2, Wing-A & B (part) 
without obtaining CTE from MPCB required under the Water (Prevention and 
Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) 
Act, 1981 which was also one of the pre-phase construction conditions stipulated 
in the s.no. 3 (iii) of the EC vide dated 30/06/2012; Further, the total sanctioned 
built-up area obtained by PP, of 35,460 sq-m dated 04/04/2015 for building no. 1 
& 2 (Wing-A & B) which is greater than sanctioned total built-up area of 29,576 
sq-m as per EC dated 30/06/2012; 
the committee recommends that SEIAA, Maharashtra, may proceed for closure 
or revision of project; taking action under section 15 read with section 19 of the 
Environment (Protection) Act, 1986; penalty for violations of EIA Notification, 
2006; permissibility/demolition of the project; appraisal of the project including 
Damage Assessment, Remediation Plan and Community Augmentation Plan 
and their implementation in accordance with the MoEF&CC’s OM dated 

28/01/2022 as outlined under para 5.0 (page 19-21) of this report. Damage 
Assessment, Remediation Plan and Community Augmentation Plan may be 
derived as per SEIAA Maharashtra’s approach paper dated 30/01/019, as also 

outlined under para 5.0 (page 15-19) of this report. 
 

(b) For contravening provisions under the Water (Prevention and Control of 
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 
In view of the aforesaid violations of:  

(i) Started construction of the project i.e. building No. 2, Wing-A & B (part) 
without obtaining CTE from MPCB required under the Water (Prevention and 
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Item No. 02         (Pune Bench) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

(By Video Conferencing) 

Original Application No. 51/2021(WZ)  
(I.A. No. 50/2021) 

Sayyed Mohammed Sabir Usman  Applicant 

Versus 

The Principal Secretary, DoE-GoM & Ors.        Respondent(s) 

Date of hearing: 23.07.2021  

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE M. SATHYANARAYANAN, JUDICIAL MEMBER 
HON’BLE MR. JUSTICE BRIJESH SETHI, JUDICIAL MEMBER 
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 

Applicant: Mr. Nitin Lonkar, Advocate 

ORDER 

1. Grievance in this application is against violation of environmental

norms by the project proponent (PP) Respondent No. 7 - M/s Dudhwala 

Real Estate and Investment, Mumbai in developing a housing project – 

‘Dudhwala Aquapearl’ at City Survey (CTS) No. 226 of Byculla Division at 

258, Retreat Compound, Bellasis Road, Near ST Depot, Mumbai Central, 

District Mumbai City, Mumbai, Maharashtra. 

2. Violations alleged inter-alia are that though Environmental

Clearance (EC) was taken first on 30.06.2012 which was modified by 

20.05.2016, there is violations of EC conditions. No CTE and CTO has 

been granted by the State PCB nor permission granted by CGWA for 

extraction of ground water.  Other violations include non-installation of 

pollution control devices, non-plantation of tree, non-installation of STP, 

non-installation of Solid waste treatment unit, non-installation of Rain 
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Water Harvesting Systems, non-Installation of Strom Water System, 

illegal operation of 4 DG Sets at site, no soil preservation, no soil and 

ground water test, no use of eco-friendly building material for 

construction, air and noise pollution from traffic congestion, no marginal 

space for fire tender movement etc.

3. The applicant has set out the precise violations as follows:- 

“a. PP has procured first Environment clearance dated
30.06.2012 and modified/ amended Environment clearance vide 
no. SEAC-2015/CR-199(I)/TC-1 dated 20.05.2016, but not 
complied with condition of both EC and its amounts to serious 
violation. 

b. PP has not obtained mandatory Consent to Establish and 
Consent to Operate obtained from MPCB. 

c. PP has started use of premises without consent to operate 
and PP has not installed STP. 

d. PP has not obtained permission for Ground Water 
Extraction and PP is extracting huge quantity of ground water for 
construction. 

e. PP has not made any transplant as mandated in EC for 30 
trees and also not made compensatory plantation against the 
cutting of 48 trees and also not planted 174 number of trees as 
disclosed in EC dated 30.06.2012. 

f. PP has not provided requisite Open Space for recreational 
ground as per the DC Rules on virgin land as directed by Hon'ble 
Supreme Court. 

g. PP has not preserved top soil and not obtained permission 
for ground water extraction and due to basement construction 
ground water level is depleted. 

h. PP has not installed Rain Water Harvesting System (RWH) 
as mandated in EC dated 30.06.2012. 

i. PP has not installed Strom Water Drainage System as 
mandated in EC dated 30.06.2012. 

j. PP has not installed Solid Waste Composting System for 
treatment of biodegradable waste as mandated in EC dated 
30.06.2012. 

k. PP has installed exceeding 4 number of DG Sets against the 
permissible 2 DG Sets as mandated in EC dated 30.06.2012. 
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l. PP has caused traffic congestion in the area due to this 
project and cause to air pollution on account of emission from the 
vehicles. 

m. PP has violated the conditions imposed in SEAC & SEIAA 
meetings. 

n. PP has made change in scope of the project by increasing 
the total BUA of the project by increasing in the FSI & loading of 
TDR and carried out the construction more than 50000 M2. 

o. PP has not provided Marginal Space as per the DC Rules. 

p PP is manipulating government authorities for procuring 
various permissions. 

q. PP has violated the principle of sustainable development by 
not installing pollution control devices. 

r. PP has not made any environment management plan. 

s. PP has caused substantial damage to environment and 
ecology more than Rs. 200 Crores, which shall be recovered from 
PP. 

t. PP is unapologetic and PP has adopted careless and 
reckless attitude towards the environment protection. 

u. All authorities are allowing PP for further illegal 
construction without Consents. 

v. Thus it is mandatory to stop the project construction 
permanently till the compliance / rectification of the above illegal act 
and removal of the defects from the construction.”

4. The applicant has referred to an order of this Tribunal dated 

06.07.2021 in O.A. No. 38/2020, Tanaji B. Gambhire v. Union of India & 

Ors. raising somewhat similar issues in respect of another housing 

project at Pune. The Tribunal passed following order therein: 

“3. Learned Counsel for the applicant submitted that to uphold the 
Rule of Law, the environment conditions must be duly complied with 
for scientific disposal of the waste, preventing unauthorized 
extraction of ground water, setting up of rain water harvesting 
system, adequate plantations, preventing high noise level, providing 
recreational open space, fire and safety systems, etc. 

4. We consider it appropriate to require a four member joint 
Committee comprising of CPCB, SEIAA, Maharashtra, District 
Magistrate, Pune and Maharashtra State PCB to undertake field 
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visit, interact with the stakeholders and give a report to this Tribunal 
within three months.  The joint Committee will be free to take the 
assistance from any other individual/institution.  The State PCB will 
be the nodal agency for coordination and compliance.  Proceedings 
may be conducted online except for site visit. Based on the facts 
found, the statutory regulators may take further remedial measures, 
following due process of law and file an action taken report before 
the next date by e-mail at judicial-ngt@gov.in preferably in the form 
of searchable PDF/OCR Support PDF (and not in the form of Image 
PDF).” 

5. Further reference has been made to order dated 22.7.2021 in OA 

No. 49/2021, Sayyed Mohammed Sabir Usman v. Union of India & Ors. 

6. In view of above, we adopt similar approach to the present case and 

direct that a four Member Joint Committee comprising CPCB, SEIAA, 

Maharashtra, Maharashtra State PCB and District Magistrate, Mumbai 

City to undertake field visit, interact with the stakeholders and give a 

report to this Tribunal within three months.  The joint Committee will be 

free to take the assistance from any other individual/institution.  The 

State PCB will be the nodal agency for coordination and compliance.  

Proceedings may be conducted online except for site visit. Based on the 

facts found, the statutory regulators may take further remedial 

measures, following due process of law. The joint Committee may file its 

report before the next date by e-mail at judicial-ngt@gov.in preferably in 

the form of searchable PDF/OCR Support PDF (and not in the form of 

Image PDF). If report is adverse to the PP, a copy thereof be served on it 

to enable response being filed before this Tribunal. 

List for further consideration on 23.11.2021. 

A copy of this order be forwarded to the CPCB, SEIAA, 

Maharashtra, Maharashtra State PCB and District Magistrate, Mumbai 

City by email for compliance. 
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The applicant may serve a set of papers on the CPCB, SEIAA, 

Maharashtra, Maharashtra State PCB and District Magistrate, Mumbai 

City and file affidavit of service within one week.  

Adarsh Kumar Goel, CP 

Sudhir Agarwal, JM 

M. Sathyanarayanan, JM 

Brijesh Sethi, JM 

Dr. Nagin Nanda, EM 

July 23, 2021 
Original Application No. 51/2021(WZ)  
A 
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO. 7773 OF 2021

M/S DUDHWALA REAL ESTATE AND INVESTMENT   ...Appellant(s)

                  Vs.

SAYYED MOHAMMED SABIR USMAN & ORS.   ...Respondent(s)

         WITH         

CIVIL APPEAL NO. 7779 OF 2021

 O R D E R

We have heard the learned counsel for the appellants

and perused the record of these appeals.  We do not find any

merit  in  these  appeals.   The  appeals  are,  accordingly,

dismissed.

However, the Joint Committee constituted as per the

impugned orders, is directed to issue notice of hearing to

the  appellants  and  hear  them  before  finalization  of  the

report.

The appellants are also permitted to participate in

the proceedings pending before the National Green Tribunal

and to raise all contentions available to them in law.

......................J.
                [S.ABDUL NAZEER]       

......................J.
      [KRISHNA MURARI]       

New Delhi;
January 4, 2022.

1
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ITEM NO.9     Court 7 (Video Conferencing)          SECTION XVII

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  7773/2021

M/S DUDHWALA REAL ESTATE AND INVESTMENT            Appellant(s)

                                VERSUS

SAYYED MOHAMMED SABIR USMAN & ORS.                 Respondent(s)

(IA No.166651/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT and IA No.166650/2021-STAY APPLICATION)
 
WITH C.A. No. 7779/2021 
(IA No.166961/2021-EXEMPTION FROM FILING C/C OF THE IMPUGNED 
JUDGMENT and IA No.166960/2021-STAY APPLICATION)
 
Date : 04-01-2022 These appeals were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE S. ABDUL NAZEER
         HON'BLE MR. JUSTICE KRISHNA MURARI

For Appellant(s) Mr. Ninad Laud,Adv.
Mr. Saket Mone,Adv.
Mr. Ivo D'Costa,Adv.
Mr. Avinash Mathews,Adv.
Mr. Abhishek Mathews,Adv.
Ms. Anshula Vijay Kumar Grover, AOR

                   
For Respondent(s) Mr. Chirag M.Shroff, AOR

Mr. Mukesh Verma,Adv.
Mr. Yash Pal Dhingra, AOR                  

          UPON hearing the counsel the Court made the following
                             O R D E R

The appeals are dismissed in terms of the signed

order.

Pending applications also stand disposed of.

(ANITA MALHOTRA)                          (KAMLESH RAWAT)
  COURT MASTER                             COURT MASTER

(Signed order is placed on the file.)

2
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From
: NISHCHAL C <nischal.cpcb@nic.in>
Subject
: Fwd: Information in respect of Hon'ble NGT order vide

O.A 51/2021 in the matter of M/s Dudhwala Aquapearl
, CTS No.226 of Byculla Division at 258, Retreat
Compound, Bellasis Road, Near ST Depot, Mumbai
Central, Mumbai.

To
: Nikhilesh Sanjay Gandhre
<nikhileshsg.cpcb@supportgov.in>

Email Nikhilesh Sanjay Gandhre

Fwd: Information in respect of Hon'ble NGT order vide O.A 51/2021 in the matter
of M/s Dudhwala Aquapearl , CTS No.226 of Byculla Division at 258, Retreat
Compound, Bellasis Road, Near ST Depot, Mumbai Central, Mumbai.

Sat, Dec 18, 2021 11:25 AM
6 attachments

Regards,
Nishchal C.
Senior Environmental Engineer
Mob: +91 97220 17220
Central Pollution Control Board, Regional Directorate - Pune, Maharashtra
(Ministry of Environment, Forest & Climate Change, Govt. of India)

From: dycebpcity@gmail.com
To: sromumbai1@mpcb.gov.in
Cc: "che dp" <che.dp@mcgm.gov.in>, "dyche01bpcity dp"
<dyche01bpcity.dp@mcgm.gov.in>, pjarchco@gmail.com, "NISHCHAL C"
<nischal.cpcb@nic.in>, romumbai@mpcb.gov.in, lo@mpcb.gov.in
Sent: Friday, December 10, 2021 5:23:58 PM
Subject: Re: Information in respect of Hon'ble NGT order vide O.A 51/2021 in the matter
of M/s Dudhwala Aquapearl , CTS No.226 of Byculla Division at 258, Retreat Compound,
Bellasis Road, Near ST Depot, Mumbai Central, Mumbai.

 Dyche office reply.pdf
Sir,

This office reply is attached herewith, for C.s. No 226, Byculla Division, E ward. 
(Dudhwala Aquapearl)

    Regards,
Dy.Ch.E.(B.P.)City

On Tue, Dec 7, 2021 at 10:03 PM SRO Mumbai 1 <sromumbai1@mpcb.gov.in> wrote:
Reminder-1
Sir
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Please refer this office mail dated 2.12.2021 regarding submission of information in
respect of  Hon'ble NGT order vide OA 51/2021 and OA  49/2021. It was expected to
submit said information within 5 to 6 days from date of committee visit, from your end
as
decided during visit. The committee visit was scheduled on 1/12/2021. However this
office has not yet received the information.
       You are once again requested to submit information concern with your department,
on priority
so as to submit the detailed report to Hon'ble NGT well within time. 


Regards
Sub Regional Officer,
Mumbai-I
GO WILD FOR LIFE



From: SRO Mumbai 1
Sent: 02 December 2021 17:44
To: dycebpcity@gmail.com <dycebpcity@gmail.com>; che.dp@mcgm.gov.in
<che.dp@mcgm.gov.in>; dyche01bpcity.dp@mcgm.gov.in
<dyche01bpcity.dp@mcgm.gov.in>
Cc: pjarchco@gmail.com <pjarchco@gmail.com>; NISHCHAL C <nischal.cpcb@nic.in>; RO
Mumbai <romumbai@mpcb.gov.in>; Netra Chaphekar <lo@mpcb.gov.in>
Subject: Information in respect of Hon'ble NGT order vide O.A 51/2021 in the matter of M/s
Dudhwala Aquapearl , CTS No.226 of Byculla Division at 258, Retreat Compound, Bellasis Road, Near ST
Depot, Mumbai Central, Mumbai.
 
Sir,


Please find attached herewith draft of the information to be sought from concern
department,
as per site visit and discussion had with committee members . You are
requested to submit information concern with your department, on priority so as to
submit the detailed report to Hon'ble NGT well within time. 


Regards
Sub Regional Officer,
Mumbai-I
GO WILD FOR LIFE



Borewell Permission-23-12-2014.PDF
506 KB 
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Permission for retain borewell 20.3.2015.PDF
363 KB 

S.W.D Remarks with plan 2015.pdf
6 MB 

SWD Remarks 11-10-2007.pdf
9 MB 

SWD completion With plan 25-01-2016.pdf
2 MB 

Six Month reports.pdf
4 MB 
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From
: NISHCHAL C <nischal.cpcb@nic.in>
Subject
: Fwd: Format for obtaining data from MCGM.pdf

To
: Nikhilesh Sanjay Gandhre
<nikhileshsg.cpcb@supportgov.in>

Email Nikhilesh Sanjay Gandhre

Fwd: Format for obtaining data from MCGM.pdf

Mon, Jan 17, 2022 05:45 PM
2 attachments

As discussed, please examine and put up the draft report. The matter is listed on
18/02/22.

Regards,
Nishchal C.
Senior Environmental Engineer
Mob: +91 97220 17220
Central Pollution Control Board, Regional Directorate - Pune, Maharashtra
(Ministry of Environment, Forest & Climate Change, Govt. of India)

From: dycebpcity@gmail.com
To: sromumbai1@mpcb.gov.in
Cc: "che dp" <che.dp@mcgm.gov.in>, "dyche01city pd" <dyche01city.pd@mcgm.gov.in>,
romumbai@mpcb.gov.in, pjarchco@gmail.com, lo@mpcb.gov.in, "sajid patel"
<sajid.patel@dudhwalas.com>, "sayyed najeeb" <sayyed.najeeb@ndw.group>, "firdaus
khan" <firdaus.khan@ndw.group>, "NISHCHAL C" <nischal.cpcb@nic.in>,
eebpcity02@mcgm.gov.in
Sent: Monday, January 17, 2022 3:04:28 PM
Subject: Re: Format for obtaining data from MCGM.pdf

Respected Sir,

With reference to this office earlier mail sent on dt. 10/12/2021 and your email received in this office on dt.
10/01/2022 (with no attachment) and dt. 11/01/2022, the information as required by you in prescribed
format, as received from project proponent is attached herewith please.

Submitted Please.

    Regards,
Dy.Ch.E.(B.P.)City

On Mon, Jan 17, 2022 at 1:51 PM SRO Mumbai 1 <sromumbai1@mpcb.gov.in> wrote:


Sir,
Please refer trailing mail of this office regarding submission of information in respect of Hon'ble
NGT OA 49/2021 & OA51/2021 in prescribed format. However, this office has not received
said
information till date. Once again you are requested to submit said information immediately.


Regards
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Sub Regional Officer,
Mumbai-I
GO WILD FOR LIFE





From: SRO Mumbai 1 <sromumbai1@mpcb.gov.in>
Sent: 11 January 2022 16:42
To: che.dp@mcgm.gov.in <che.dp@mcgm.gov.in>; DeputyChiefEngineer BPCity
<dycebpcity@gmail.com>; dyche01city.pd@mcgm.gov.in <dyche01city.pd@mcgm.gov.in>
Cc: pjarchco@gmail.com <pjarchco@gmail.com>; RO Mumbai <romumbai@mpcb.gov.in>;
NISHCHAL C <nischal.cpcb@nic.in>; Netra Chaphekar <lo@mpcb.gov.in>;
sajid.patel@dudhwalas.com <sajid.patel@dudhwalas.com>; sayyed.najeeb@ndw.group
<sayyed.najeeb@ndw.group>;
firdaus.khan@ndw.group <firdaus.khan@ndw.group>
Subject: Re: Format for obtaining data from MCGM.pdf
 
Sir,
Please find attached herewith the format for submission of information in the matter of OA
49/2021 & OA51/2021 of Hon'ble NGT order. . You are aware that next hearing is scheduled on
17/01/2022. Therefore,  you are requested to submit said information in prescribed format till
13/01/2022 for onward submission to Hon'ble NGT well within time.


Regards
Sub Regional Officer,
Mumbai-I
GO WILD FOR LIFE








Mazgaon Division Annexure-1 to 4.pdf
171 KB 

Byculla Division ANNEXURE - 1 to 4.pdf
2 MB 
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Annexure -1

Sr. 

No.

Layout / 

Sanctioned & date

Gross Plot 

Area (sq. 

mtrs.)

Deduction 

of FSI

Net Plot 

Area 
Name of Building No. of floors

height of 

building 
FSI Total FSI Non- FSI parking

Total 

Non- FSI

Total Built-

up area 
Remarks

1
EB/2397/E/A, dated 

28.09.2007 
4994.18 0 4994.18 Bldg. No.1 

Basement + part stilt + part ground floor +1st 

(podium) + 2nd to 16th upper floors
51.05 M. 2182.68 2182.68 415.26 1546 1961.26 4143.94

Bldg. No.2, Wing -A G+1st to 3rd podium floors + 4th to 23rd floors 69.90 M.

Bldg. No.2, Wing -B G+1st to 3rd podium floors + 4th to 23rd floors 69.90 M.

2
EB/2397/E/A, dated 

04.04.2015 
4994.18 0 4994.18 Bldg. No.1 

Basement + part stilt + part ground floor +1st 

(podium) + 2nd to 16th upper floors
63.75 M. 2365.99 2365.99 1083 1546 2629 4994.99

Bldg. No.2, Wing -A

Stilt + 1st & 2nd podium floors + 3rd to 20th 

floors + Fire check floor + 21st floor to 25th floor, 

part basement below internal driveway & ramp 

adjoining to east side

87.30 M.

Bldg. No.2, Wing -B

Stilt + 1st & 2nd podium floors + 3rd to 20th 

floors + Fire check floor + 21st floor to 25th floor, 

part basement below internal driveway & ramp 

adjoining to east side

87.30 M.

3
EB/2397/E/A, dated 

31.07.2018
4994.18 0 4994.18 Bldg. No.1 

Basement + part stilt + part ground floor +1st 

(podium) + 2nd to 16th upper floors
63.75 M. 2365.99 2365.99 1083 1546 2629 4994.99

(Core Approoval) Bldg. No.2, Wing -A

Stilt + 1st & 2nd podium floors + 3rd to 20th 

floors + Fire check floor + 21st floor to 25th floors 

&  (Core Approval) for staircase, lift, & lift lobby 

area with overhead water tank & lift machine 

room for 26th floor to 30th floor  alongwith part 

basement below internal driveway & ramp 

adjoining to east side

103.30 M.

Bldg. No.2, Wing -B

Stilt + 1st & 2nd podium floors + 3rd to 20th 

floors + Fire check floor + 21st floor to 25th floors 

&  (Core Approval) for staircase, lift, & lift lobby 

area with overhead water tank & lift machine 

room for 26th floor to 31st floors  alongwith part 

basement below internal driveway & ramp 

adjoining to east side

106.50 M.

4
EB/2397/E/A, dated 

03.03.2020
4994.18 0 4994.18 Bldg. No.1 

Basement + part stilt + part ground floor +1st 

(podium) + 2nd to 16th upper floors
63.75 M. 2365.99 2365.99 1083 1546 2629 4994.99

Bldg. No.2, Wing -A

Stilt + 1st & 2nd podium floor + 3rd to 20th floors 

+ Fire check floor + 21st floor to  30th floors, part 

basement below internal driveway & ramp 

adjoining to east side

103.30 M.

Bldg. No.2, Wing -B

Stilt + 1st & 2nd podium floor + 3rd to 20th floors 

+ Fire check floor + 21st floor to 30th & 31st 

floor, part basement below internal driveway & 

ramp 

adjoining to east side

106.50 M.

Total Tenements - 143 

Total Tenements - 225 

Total Tenements - 225 

Total tenements - 275

35365.01

32068.06

30465.01

23764.18

13822.68 13822.68 10723.38 7522 18245.4

17119.63 17119.63 10723.38 7522 18245.4

10092.27 10092.27 4850.91 8821 13671.9

13763.1 13763.1 9179.91 7522 16701.9
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Annexure -2

Building Plinth Checking Date As per Sanctioned Plan

Bldg. No.1 EB/2397/E/A 03.10.2012 EB/2397/E/A, dated 28.09.2007 

Bldg. No.2, Wing -A & B (part) EB/2397/E/A 09.04.2009 (As per phase program dated 06.04.2009)

Bldg. No.2, Wing -A & B (part) EB/2397/E/A 21.09.2012

PLINTH CHECKING TILL DATE FOR 

161



Annexure -3

Building Completion Certificate Date As per Sanctioned Plan

Bldg. No.1 EB/2397/E/A, Dt. 27.07.2017 27-07-2017

As per amended plans, dated 04.04.2015, bearing No. 

EB/2397/E/A, Part Occupation Certificate granted on 

27.07.2017 for Building No.1, having basement + part 

ground & part stilt + 1st podium floor + 2nd to 16th upper 

floors (except Flat Nos. 201 & 202 on 2nd floor, Flat No. 

301 on 3rd floor, Flat Nos. 401 & 402 on 4th floor, Flat 

No.501 on 5th floor, Flat No.601 on 6th floor, Flat No.802 

on 8th floor and flat Nos.1201 & 1202 on 12th floor & 2 

Nos. of lifts)

Bldg. No.2, Wing -A & B EB/2397/E/A, Dt. 27.07.2017 27-07-2017

As per amended plans, dated 04.04.2015, bearing No. 

EB/2397/E/A, Part Occupation Certificate granted on 

27.07.2017 for entire Wing A & Wing B of Building No 2 

having Stilt floor + 1st Podium+ 3rd to 20th upper floors 

(except 2 Nos. of staircase & 2 Nos. of lifts),

COMPLETION TILL DATE FOR
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Annexure -4

Building Floors

Total Built-up  area 

defined under notification 

no. S.O. 695 (E) dated 

04.04.2011 issued by 

MOEF & CC (sq.m.) 

Present Status

Bldg. No.1 B+G+1st (Pod.) + 2nd to 16th floors 4994.99 Completed

Bldg. No.2, Wing -A

Stilt + 1st & 2nd podium floor + 3rd 

to 20th floors + Fire check floor + 

21st floor to  30th floors, part 

basement below internal driveway 

& ramp adjoining to east side

Entire building is completed in all 

respect as per approved plans  

except some finisihng  work is 

under progress from 28th to 30th 

floor. OC granted upto 20th floors

Bldg. No.2, Wing -B

Stilt + 1st & 2nd podium floor + 3rd 

to 20th floors + Fire check floor + 

21st floor to 30th & 31st floor, part 

basement below internal driveway 

& ramp adjoining to east side

Entire building is completed in all 

respect as per approved plans  

except some finisihng  work is 

under progress from 28th to 31st 

floor. OC granted upto 20th floors

WORK IN PROGRESS REPORT TILL DT. 12.01.2022, AS PER SANCTIONED PLAN - EB/2397/E/A, DATED 

35365.01
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MUNICIPAL CORPORATION OF GREATER MUMBAI  
No. Dv. Ch. Eng./SWD/  2_04 b  / P.C. dtd. 	2_ \ \0 \ 

Office of the : 
Dy.Ch.Eng.(Storm Water Drains) P.C. 
Engineering Hub Bldg., 
Dr. E. Moses Road, 
Acharya Atre Chowk, Worli Naka, 
Worli, Mumbai- 400 018 
Tel No 022-24955059 / 24955229 
Fax No 022-24980097 

To, 
M/s.Shaikh & Associates, 
Architects, 
Rubberwala House, 
Dr. A.R. Nair Road„ 
Agripada,Mumbai- 400 011 

Sub : Revised Storm Water Drain Remarks for redevelopment 
on property bearing C.S. No. 226 of Byculla Division at 
Belasis Road, Mumbai Central in `E' Ward, Mumbai. 

Ref : 	1) Licensed Plumber M/s. Modern Tech's letter under 
No.- Nil dtd. 22.09.2015. 

2) EB/2397/E/A dtd. 04.04.2015. 
3) This office earlier remarks u/no. 

Dy.Ch.E/SWD/1940/P.C. dtd. 11.10.2007. 

Gentlemen, 

Reference to the above, you are requested to carry out the work of Storm Water Drain as per 

accompanying plan, subject to the following conditions :- 

1. The minimum formation / ground level of plot under reference shall be at least 28.04 M. 

(92.00') THD or 15 cm. (6") above the formation level of proposed footpath, if any raised 

footpath / existing access, abutting / proposed road, whichever is higher. 

2. The Storm Water Drain suggested in the accompanying plan shall be laid as per Municipal 

Specifications using R.C.C. pipes NP2 class below 450 mm. dia. and NP3 class pipe for 450 

mm. dia. and above pipes, (I.S.I. Mark only) duly encased with 15 cm. thick M-15 cement 

concrete all around alongwith provision of water entrances having minimum size of 450mm. x 

450mm. covered with M.S. / C.I. gratings. The built up drain shall be covered with presrtressed 

R.C.C. / C.I. grating for entire length. The velocity of flow shall be maintained at 1.2M. / Sec. 

(4' / sec.) while the drain is running full. 

3. Four catch pit chambers shall be provided at points `G', 	and 'W' which shall be 60 cm 

(2') below the invert of pipes, as shown in the accompanying plan. The internal S. W. Drain 

arrangement shall be provided as follows :- 

a) 300 mm. dia. R.C.C. pipes ( slope 1:150) from points : A-B-C-D-E-F-G-H, J-K-L-G, P-Q-R-

S-T-G, W-R, Y-F. 

b) 300 mm. wide built up drain shall be in cement concrete of Grade M-20 having minimum 

thickness of walls of 20 cm. which shall be covered with gratings from points M-N-O-L, U-

V-W and X-Y with minimum depth of 300 mm. at starting point @ slope 1:400. 

c) The down take pipes of 100 mm. dia. from parking/ terrace level up to ground level shall be 

provided which shall be connected to the water entrance on ground level within property. 

The slope to the surface of parking/ terrace shall be given in such a way that all the storm 

water from parking / terrace will flow towards down take pipes without stagnation. 
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4. The side / marginal open spaces shall be levelled, consolidated and paved with cement 

concrete with proper slope in such a way to discharge the storm water into proposed storm 

water entrances. 

5. Before starting of the work, invert levels of manhole on Municipal storm water drain to which 

internal S. W. Drain is to be connected shall be confirmed on site with respect to invert levei of 

last catch pit chamber. 

6. You shall carry out the entire S.W.D. work through the Licensed Plumber and under 

supervision of Licensed Supervisor. Their names, address (office and residential) Tel. No. 

License No., etc., shall be intimated to this office in advance before carrying out the work. 

REGARDING STREET CONNECTION  :   

7. a) You shall make one connection of 300 mm. dia. R.C. pipe NP2 class (I.S.I. Mark only) from 

point 'G' to 'H' duly encased with 15 cm. Thick M-15 grade cement concrete all around 

from last catch pit chamber to Municipal S.W. Manhole, along with shifting of any utilities if 

necessary, at Developer's risk and cost. The connection shall be made only after the 

necessary permission for road opening is obtained from A.E. (Maint) of `E' Ward. 

b) The work of providing S.W. Drain from last catch pit chamber to Municipal S.W. Drain shall 

be carried out under the supervision and as per suggestions of A.E. (Env.) of 'E' Ward. 

c) In case, if it is not possible to connect internal S.W. Drain to existing manhole on Municipal 

Storm Water Drain due to site conditions / difficulties or if the existing manhole is far away 

from the plot, then the internal S.W. Drain shall be connected to Municipal S.W. Drain by 

constructing additional manhole on Municipal S.W. Drain at developer's cost. 

REGARDING COMPLETION CERTIFICATE  :   
8. You shall approach to this office for Completion Certificate after actual street connection is 

done along with following papers :- 

a) Certificate along with Completion plan of S.W. Drains as carried out on site as per 

Municipal specifications duly signed by you and also by the Licensed Plumber on 

their own letter head. 

b) Remarks and sketch from office of the concerned ward about actual street 

connection from last catch pit chamber to Municipal S.W. Drain. 

9. The Completion Certificate shall be obtained on completion of the work of internal Storm 

Water Drain as per Municipal specifications and as per accompanying plan, from this office. 

10. Other Conditions. 

a) As regards road and footpath work in setback portion, you are requested to obtain remarks 

from E.E.(Road)City. / E.E.(T.&C.) City / A.E.(Survey) City. 

b) The necessary arrangement shall be provided in basement in accordance with I.S. 12251-

1987 (Re-affirmed) for proper collection and disposal of storm water. The arrangement 

shall also be made to pump out / drain out the water of the basement to the nearest water 

entrance within the property by providing sump well. 

c) An Indemnity Bond on stamp paper of Rs. 200/- shall be submitted to the Ex. Eng. (S.W.D.) 

Planning Cell indemnifying M.C.G.M. against any losses, damages, etc., if occurred, due to 

flooding in the basement under reference and stating that the same will be binding on 

Owner / Developer and their legal heirs / successors or whosoever deriving title through 

them. 
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11. These remarks are valid for one year from the date of issue of this letter, within which period 

Completion Certificate shall be obtained, failing which the remarks will have to be revalidated. 

The prevailing fees / charges will be charged for each revalidation / revision. 

12. These remarks are given from the point of view of disposal of storm water only, without 

prejudice to the boundaries of the plot shown, ownership of plot, status of existing structures 

on it, if any, and use of the land under reference. 

13. That during the execution work of the proposed building, if any Storm Water Drain, other than 

shown on accompanying plan, is found existing within the plot, the work of proposed building 

shall be stopped and the same shall be brought to the notice of this office immediately. No 

further work shall be commenced unless the remarks regarding the same are obtained from 

this office. 

14. These remarks are offered without taking into consideration the system of Rain Water 

Harvesting, as the same is not shown by the Architect. If the Rain Water Harvesting system is 

proposed in future, then revised SWD remarks shall be obtained. 

15. These revised SWD remarks supersedes the earlier SWD remarks issued by this office. 

Yours faithfully, 

Acc. : Plan 

1  Ex G 
i0)  

tive Engineer 
(Storm W er Drains) Planning Cell.(City) 
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  SAURABH S. JADHAV 
CIVIL ENGINEER, LICENSED SURVEYOR 

& MUNICIPAL CONSULTANTS 

501, LAXMI NARAYAN CHS, NANABHAI PARELKAR MARG, PAREL VILLAGE, MUMBAI- 400 012. 
E-mail:- jadhavsaurabh54@gmail.com Cell No. 9768632671  

 

 

U/No. Parking Layout consultant/2605/revised dated 26.05.2021 

 

To, 

Owner, 

M/s. Dudhwala Real Estate & Investment 

(Developer) 

 

Sub: “Parking arrangement and its Maneuverability” plan for proposed 

redevelopment of property bearing C.S. No. 226, of Byculla Division 

situated at 258, Retreat Compound, Bellasis Road, Mumbai Central, 

Mumbai - 400 008.SITUATED AT 258, RETREAT COMPOUND, BEL 

  

Ref: File under no. EB/2397/E/A 

 

Sir, 

 In this case, Traffic Department has already granted approval to the 

parking layout plans (Total 258 nos. of parking spaces) vide no.Dy.Ch.E/P-

730/Traffic dated 14.11.2013. Further remarks are issued U/No. Parking Layout 

consultant/003/ dated 21.11.2019 for parking arrangement and its 

maneuverability point of view. Now L.S. has submitted revised parking layout. 

The building under reference is a residential building proposed to be having 

Basement, Ground floor, First podium & Second podium as parking floors. 

 It is proposed to have 4 nos. of gates having width 3.80 mt., 3.05 mt., 6.00 

mt. & 7.50 mt. wide entry / exit gates from 96’00” wide Bellasis Road as 

shown on plan. 

 As per the parking statement prepared by Architect, 346 nos. of parking 

spaces are required as per Regulation.36 of D.C.R.1991 & Regn.44 of 

D.C.P.R.2034 and proposed parking spaces are 346 nos. including 25% & 

50% additional parking spaces as per D.C.R.1991 & D.C.P.R.2034 

respectively. However E.E.(B.P.)City shall verify the number of parking 

spaces required as per Regn.36 of D.C.R.1991 & Regn.44 of D.C.P.R.2034. 

 Architect has proposed 57 nos. of parking spaces in Basement, 136 nos. of 

parking spaces on Ground floor, 104 nos. of parking spaces on First 

Podium floor and 49 Nos. of parking spaces on Second Podium floor of the 

proposed building. 

 From the maneuverability point of view 346 Nos. car parking spaces 

provided as shown on plan are in order as detailed here under. 

a) 142 Nos. of car parking spaces are proposed in mechanized stack 

parking system and 204 Nos. of car parking spaces are proposed as 

surface parking.  
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  SAURABH S. JADHAV 
CIVIL ENGINEER, LICENSED SURVEYOR 

& MUNICIPAL CONSULTANTS 

501, LAXMI NARAYAN CHS, NANABHAI PARELKAR MARG, PAREL VILLAGE, MUMBAI- 400 012. 
E-mail:- jadhavsaurabh54@gmail.com Cell No. 9768632671  

 

b) The size of parking space provided is 2.5 m x 5.5 m (Big parking) or 

2.3 m x 4.5 m (Small parking) as per provisions of Regulation no.44 of 

D.C.P.R.2034. 

c) Parking spaces provided at Basement are accessible through 4 nos. of 

car lifts and parking spaces provided at 1st & 2nd Podium are accessible 

through 7.50 mt. wide two-way driveway.  

 It is to clarify that the parking arrangement shown is scrutinized purely 

from traffic maneuvering point of view. The necessary approval / 

permission from concerned Ex.Eng.(B.P.)City / Competent authority shall 

be obtained regarding the permissibility in the matter of allowing erection 

of mechanized stack parking system as shown on plan.   

 The area reserved for the parking shall be used / utilized for the purpose of 

parking only and a registered undertaking to this effect shall be submitted 

to E.E.B.P.(City). 

 L.S. has proposed some of the parking spaces directly one behind the other 

as shown in the plans for flats having requirement of more than one 

parking space. Same may be allowed as per Circular issued u/no. 

CHE/DP/110/Gen dated 2019-20 (C-8) clause 3.3. 

 Special parking attendants shall be deployed round the clock to control the 

maneuvering & the movement of cars between entry / exit gates, at the 

junction and the places where mechanized stack parking are provided so as 

to avoid traffic congestion during peak hours. 

 That the registered undertaking from owner indemnifying the M.C.G.M. 

against any litigation / accidents arising in case of the failure of proposed 

mechanized stack parking / car lifts in the building under reference shall 

be submitted to E.E.B.P.(City). 

 Mechanized stack parking shall be equipped with electric sensor devices 

and also proper precaution & safety measures shall be taken to avoid any 

mishap.  

 Installation of Mechanized Stack parking system is responsibility of 

Developer/Owner & concerned parking system provider/installer Company 

strictly. 

 That this parking layout is approved subject to confirming the 

permissibility of building under reference including allowing Mechanized 

stack parking system & surface parking at basement, ground, 1st podium & 

2nd podium floor, vehicle maneuvering & movement of vehicles as per the 

provision of Regn.44 of D.C.P.R.2034. 

 Traffic Operation as indicated in red arrows is shown on plan and shall be 

maintained. 

 Parking slots proposed are in order from maneuvering point of view. 
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 Parking Spaces provided floor wise are as per following. 

Sr. 

no. 

Floor 

Designation 

Surface Parking Stack Parking Total 

Big Car Small Car Big Car Small Car 

1 Basement 16 07 17 x 2 

= 34 

- 57 nos. 

2 Ground floor 10 48 17 x 2 

= 34 

22 x 2 = 

44 

136 nos. 

3 1st Podium floor 24 80 - - 104 nos. 

4 2nd Podium floor 06 13 15 x 2 

= 30 

- 49 nos. 

 Total 56 148 98 44 346 Nos. 

 

After the analysis following results obtained. 

1. From the queue length calculation as per queuing theory the queue length at 

each car parking will be 1 car at evening peak hour and provision for the same is 

done on the plan.  

2. At evening peak hour, if the security checking is introduced for all the car 

entering, with 1 security check posts at every gate, then 1 car will wait in queue 

at each entry gate at evening peak hour time. The average security checking time 

is considered as per 25 sec per car on the basis of traffic surveys conducted 

earlier and calculations. 

3. In case of deviation as per the DCPR and Traffic Department guidelines the 

same shall be subject to approval of M.C. and subject to payment of premium as 

per policy. 

4. Standby Arrangement of generator/alternative electric supply of requisite 

capacity shall be made in case of failure of electric supply. 

5. This parking layout is analyzed considering location of structural members 

shown on the respective plans by the architect. 

You are requested to note the following additional conditions of Traffic 

Dept. of M.C.G.M.: 

1) The minimum 2.40 mt. head room shall be kept in driveway at Ground floor 

as well as stilt floor and podiums. 

2) The Ground floor/Stilt floor area shall be adequately lighted ventilated and 

drained properly. 

3) Edges of the column shall be round in shape in the parking floors. 

4) The parking spaces shall be paved & clearly marked, painted and numbered. 

5) The traffic operation shall be marked in Thermoplastic road marking paint. 

203



  SAURABH S. JADHAV 
CIVIL ENGINEER, LICENSED SURVEYOR 

& MUNICIPAL CONSULTANTS 

501, LAXMI NARAYAN CHS, NANABHAI PARELKAR MARG, PAREL VILLAGE, MUMBAI- 400 012. 
E-mail:- jadhavsaurabh54@gmail.com Cell No. 9768632671  

 

6) Arrows and traffic amenities such as Retro Reflective Road studs shall be 

provided to guide the motorists. 

7) Anti-skid finish (Surface) shall be provided at the parking floors. 

8) Cautionary / Informatory Signage’s shall be provided in the drive ways to 

guide the motorists. 

9) The entire drive-way as well as parking spaces shall be kept free of 

obstructions. 

10) Adequate no. of parking attendants shall be employed. 

11) Necessary care shall be taken to abate the nuisance or car exhaust / smoke / 

lights / noise in parking floor area. 

12) The parking layout shall also meet the requirements of C.F.O. 

 

It is certified that the proposed parking layout is approved with respect 

to the parking arrangement and maneuverability of vehicles. 

The above remarks have been offered only and purely from traffic operation 

& maneuvering point of view, without any prejudice to the status of structures, 

ownership of the plot under reference and R.L. abutting the road if any & without 

reference to the ownership and without carrying out actual site inspection, and 

without reference agreement/ power of attorney for development if any. 

 

Thanking You, 

Yours faithfully, 

Licensed Surveyor 

 

 

Saurabh S. Jadhav 

(Lic. No. J/188/LS) 

      

   

Copy to:  

Architect: 

Shaikh & Associates (L.S.) 

Rubberwala House, 

Dr. A.R. Nair Road, 

Agripada, Mumbai – 400 011 
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